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herealter, where consent is not given, 

the matte  concerned Will not  be 

brought before the  House  lor  dis­

cussion in the House. This practice, 

the one whith we are at present fol­

lowing—interferes with !-nd interrupts 

the  proceedings  of  the  House.  The 

House  will  strictly  go  by  whatever 

matter is put in the Order Paper,

Shri  Sarangadhar  Das  (Dhenkanal 

'  —West Cuttack): On a point of infor­

mation.  You have not stated if any 

information  has been received  about 

the arrest of Shri Rishang Keishing.

Mr. Deputy-Speaker: I have not re­

ceived  any  information so far.

Shri Damodara  Menon  (Kozhi-

'  kode) :  On  a  point  of  clarification.

I want to know whether, arising from 

the ruling you have given, all matters 

concerning law and order are covered 

by your ruling, so that no matter con­

nected with law and order will be al­

lowed to be raised in this House in 

the form of an adjournment motion.

Mr.  Deputy-Speaker:  I  only  said 

that all ordinary matters relating to 

ordinary maintenance of law and order 

should not be brought up before this 

House.  If I am satisfied that there is 

something extraordinary, I would cer­

tainly  allow  it.

Shri M. S. Gnrupadaswamy: What 

is  he  difference  between ‘ordinary’ 

and ‘extraordinary’ ?

X-  Mr. Depnty-Speaker: I am not pre­

pared  to  proceed  further  with  the 

matter.  Hon. Members know what is 

ordinary  and  what  is  not  ordinary. 

f  I  have  said  that  it  rests  with  the
S p ea k er to'fin d  out from the facts sup­

plied whether the matter is ordinary 

or extraordinary.  This kind of sub­

ject has been upsetting and interrupt­

ing  the  proceedings  of  this  House. 

It has led even to a motion against the 

Speaker.  Except making such matters 

appear  as  important  issues  again 

and again in this House, nothing more 

turns up.  I  am not  going to  allow 

.  such things.

JOINT STATEMENT BY PHESIDE.NT 

OF  FEDERAL, PEOPLE’S  HEPUB- 

UC OF YUGOSLAVIA AND PRIME 

MINISTER OF INDIA

The Minister of PariJamwitary Af­

fairs  (Shri Satya  Narayan  Sinha);

With your permission, on behaU of the 

Prime  Minister,  I  rise to  make  a 

statement.

An Hon.  Member: From the same 

seat ?

Shri  Satya  Narayan  Staluu Yes. 

As the House is aware. His Excellency 

Marshal Josip Broz 'I’ito, President of 

the  Federal  People’s  Republic  of 

Yugoslavia,  has  spent  the  last  five 

days in Delhi.  During this pwiod, he 

has had several conversatiMis with our 

Prime  Minister.  A  joint  statement 

was signed by both of them yesterday 

at  3 P.M.  I shaU  now  read  that 

statement:—

“The  President  of  the  Federal 

People’s Republic  of Yugoslavia, His 

Excellency  Marshal  Josip Broz Tito, 

who is paying a State visit to India, 

in response  to the  invitation of the 

Government  of India, has spent five 

days in New Delhi.  During this pe­

riod, His Excellency has had several 

conversations  with  Shri  Jawaharlal 

Nehru, Prime Minister of India.

These conversations have  been  in­

formal and friendly in character and 

have  covered,  in  general  terms,  the 

more basic  and pressing aspects of 

world affairs and, more particul̂ly, 

those  matters  of  common  interest 

which engage their common and grave 

concern.

The similarities  of  historic  back­

ground and social and economic con­

ditions of their countries and th« fact 

that they have emerged as  indepen­

dent nations, through powerful move­

ments of  national  liberation,  have 

endowed their understanding of each 

other and of their countries with a 

deeper significance tnd given to their 

friendly relations  a gi eater ease and 

facility.
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Prime Minister of India

national relations and be the foremost 

element in the policy and work of the 

United Nations.

[Shri Satya Narayan Sinhal 

Yugoslavia and India have devoted 

their energies, both in the domestic and 

internatiooal fields, for the promotion 

of peace and methods of  negotiation 

and conciliation as a solvent of inter­

national conflicts and problems.  They 

have sought to base their own relations 

with each other and with the rest of 

the world on the basis of equality and 

friendship with all nations.

'  The President and the Prime Minis­

ter desire to proclaim that the policy 

of non-alignment adopted and pursued 

by their respective countries is  not 

“neutrality’ or “neutralism’ and there­

fore passivity, as sometimes  alleged, 

but is a positive, active and construc­

tive policy seeking to lead to collective 

peace, on which alone collective securi­

ty can really rest.

It follows, therefore, that the policy 

of their two countries and their ap- 

pitach to world peace cannot be based 

upon force or the  accumulation  of 

armaments as an  instrument  either 

of negotiation or of solution of con­

flicts.  The President and the Prime 

Minister, therefore, repudiate the er­

roneous conception, which has become 

prevalent in some quarters, of a “third 

bloc” or “third force” of non-aligned 

countries.  This is a contradiction  in 

terms because such a bloc would in­

volve them in the very  system  of 

alignments  which  they  regard  as 

undesirable.

Tjey have felt that their coiujtries 

and Governments are not only fully 

aware of the grim alternative, natnely, 

war—in this atomic age—but of  the 

profound truth that wars do not solve 

problems but only render them more 

diflficult of solution and, in addition, 

create new and more stubborn ones.

Yugoslavia and India live  in  the 

awareness  that in  peace alone  their 

hard-won and cherished independence 

can be consolidated and endure and 

give to them and their peoples oppor­

tunities of self-development, economic 

advance and prosperity and social pro­

gress and stability.

The President and the Prime Minister 

desire  to state, as  their  considered 

view, that the relations of their two 

countries and  Governments  are,  and 

must continue to be, based on the prin­

ciples of the recognition of each other’s 

sovereignty,  independence  and  inte­

grity, of non-aggression, of equality, of 

mutual respect and  non-interference 

in the domestic affairs of each other 

or of other countries, and on the pro­

motion,  both for themselves and for 

the world, of the approach and,condi- 

. tions of peaceful co-existence.  This 

basic conception should govern inter-

The  President  and  the Prime Minis­

ter are convinced that the principles 

on which they have agreed for  the 

governance of their mutual relations 

are capable of wider application.  If 

they were so accepted,  they  would 

make a substantial contribution to the 

lowering of world  tensions and  the 

resolving of pending conflicts.  They 

will widen the area of  peace  and 

diminish the terrible prospect of war, 

promote greater confidence and open 

up greater opportunities of world co­

operation.

The  President  and  the  Prime 

Minister express their willingness and 

confidence in the friendship of Yugo­

slavia and India,  which  is welcomed 

and acclaftned by their peoples.  They 

will seek to promote  and  strengthen 

the  economic  and  cultural  relations 

between  their  two  countries.  They 

recall with  satisfaction  the  under­

standing and unity of endeavour that 

{irevails  between  their  two  countries 

in the United Nations and elsewhere, 

iti  the  common cause of j>eace  and 

humanity,  an<j  have  decided  that 

these  dontacts  and  relationsWps 

should be furthered and strengthened.
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■ President of Federal People’s

Republic of Yugoslavia and 

Prime Minister of India

The President and the Prime Minis­

ter,  believing that  the  lowering  of 

world tensions te an essential prelude 

to  the  develĉ ment  of  collective 

peace, welcome the signs of the easing 

of certain tensions in the world which 

have  recently  emerged'  and,  at  the 

same  time,  will  devote their  sincere 

endeavours  to  further  easing  world 

tensions and to prevent their increase.

The  President  and  the  Prime 

Minister wish to affirm solemnly that 

the  hope  of  advance  of  the  peoples 

of the world  and  even  the  survival 

of civilisation  render  our  acceptance 

of the necessity of peaceful  co-eads- 

tence, not  merely  as  an  alternative 

but as an ihiperative.

Khe  fact that  Yugoslavia  and  In­

dia are pursuing similar general aims 

constitutes a fiim basis for the streng­

thening  of  their  mutual  relations 

notwithstanding  the  geograiAical dis­

tance  which  separates  them  and 

they are happy to feel that bonds ot 

warm  friendship  and fraternity bind 

them  together.”

PAPERS LAID  ON  THE TABLE

Statement show ing  Action taken by 

Govebnment on various  Assxirancee 

ETC.

The  Mlidsler  of  Paitomentary 

Affairs  (Shrl  Satya  Natayan

I beg to lay on the Table the tout­

ing  statements  showing  the  action 

taken by the Government on various 

assurances, promises  and  undertak­

ings  given  by Miiisters  during  the 

various Sessions  shown against each:

Consolidated Statement

(2) Supplementary Statement No. IV.

'3) Supplementary Statement No. X.

.4) Supplementary
XV.

Statement No.

(5) Suoplementary
XX

Statement No.

6) Sup̂tCTentary Siatement No.

(7) Supplementary
XXIV.

Statement No.

-8) Supplementary
XXV.

Statement No.

Eighth  Session, I9'4 of <he Lok  Sabha.
[See Appendix VII, annexure  No. 9 ] 

Seventh Session,  I9':4 of the Lok Sabha.
[See Appendix VII, annexure No. 10 ] 

Sixth  Session,  1954 of  the Lck Sabha.
[Sec -Appendix VII, annexure No. 11] 

Fifth  Session,  1953  of the Lck  Sabha.
[Sec Appendix VII, annexure No. 12.] 

Fourth  Session, 1953  of the Lok Sabha.
[See Appendix VII, annexure No. 13.] 

Third  Session,  1953 cf the Lok Sabha.
[See Appendix VII, annexure No. 14 ] 

Second Session, 19̂2 of the Lok Sahha
[See Appendix VII, annexure No. 15.] 

First  Sessiot̂  1952  of the Lok  Sabha.
[See Appendix VII,f annexure No. 16.]

Statements on  Action taken on Re­

com mendations  OF  36th  Session of 

I. L. Conference and  Ratitxcation of 

Convention  No.  26

The Deputy  BUnister  ot  Labour 

(Shri Abld AU): I beg to lay on the 

Table a copy of each of the follow­

ing statements:

(i)  Statement on action taken or 

proposed  to be  taken  by  the 

Government  of  India  on  the 

Recommendations adopted by the

International  Labour  Conference 

at its thir̂-sixth session held! in 

June, 1953.  [See  Appendix VI, 

annexure  No.  55.]

(ii)  Statement regarding  Rati­

fication of Convention  (No.  2«> 

conceming Miniknmn  Wage  FiSs 

ing Machinery  adopted  by  the 

International Labour  Conference 

at its eleventh  session  held  in 

1928.  [See  Appendix  VI,  an­

nexure No.  56.]




